
F. No. 29(12)/Vig. Week/CESTAT/98/Admn-2005
CUSTOMS EXCISE &SERVICE TAX

APPELLATE TRIBUNAL
WEST BLOCK NO.2, R.K. PURAM,

NEW DELHI-1 10066

Dated: 29.09.2020

CIRCULAR
(bye.mail)

Subject:- Observance of Vigilance Awareness Week 2020-
reg.

The CVC has decided to celebrate the "Vigilance
Awareness Week" from 27th October, 2020 to
2nd November, 2020, as communicated by CVC letter
No. 020/VGL/036/459673 dated 08.09.2020. The week
shall commence with by administering the pledge in
Annexure B & C. The activates the week are outlined in
Annexure A. The theme of Vigilance Awareness Week is
"Vigilant India-Prosperous India ".

A compliance report on the above may be sent to
the HQ by 5th November 2020.

LJ
Ends: As above (Bineesh Kumar K.S.)

Registrar

Copy to :

1. SPS to Hon 'ble President, CESTAT, New Delhi
2. SPS to Members Delhi and Regional Benches
3. All officers and staff CESTAT, Delhi and Regional

Benches
4. CT Section, CESTAT,New Delhi.
5. Notice Board/website.



Telegraphic Address.
"SATARKTA: New DelhI

E-Mail Address
cenvigil@nic.in

Website
www.cvc.nic.in
EPABX
24600200

¢rffl / Fax: 24651186

~~ ~ ,"><llJ ftd tlJ 3if41~1
CENTRAL VIGILANCE COMMISSION tldcfi(1I ~, vft.tft.an. Cf)1a:q~<M,

~-1;!, 3ITt.~.~.,~ ~-110023
Satarkta Bhawan, G.P.O. Complex,
Block A, INA, New Delhi-I 10023

'ff./No q.~.Q(y~!.l./~!y?I.~:?1.f:;~
~ / Dated O.K.O~}..::.U2Q .

Cir('ular No. 09109/2020

.....ubjcct : Observance of Vigilance Awal'CI1CSS Week. 2020 .
.•~ 'l-fR:d, ~ 'J.fRC1 - Sntark Hharat, Samriddh Bharat
(Vigilant India. PnlsIH'!'OUS India)"

I it" ( .uu.tl Vigilance Commission is an apex anti-corruption body mandated W ligh:
(\ :n:pii", iUl' ensuring integrity in adrninistrarion. il is a statutory multi member
111"t!lUli"11 \ ~'slc:d with The superintendence of vig ilancc administration in the Central
Ul)\ en nne III and its organisations. Besides. overseeing integrity 111 public
<ldllllllislJ'dtion in the Central Government and the orgunisations under it. till'

Commix-ion endeavours in its outreach measures to create awareness amongst civil
sc>;.·jl.:l} .;!h:l the public at large towards the policy of achieving transparency.
dl-.":.ii: ,;iiiL) and corruption free governance. The Commission is fully committed In
implement IhL' policy of"lero Tolerance against Corruption".

! h, ilit lnlssiun has decided rhar this yc.tr the Vigilall;_;\.' \w;I!\~n('S:-; \\l,'ck \\\)uld h,:
\' " 271h October t.1I 2"11 \ ()\l'1lIhLT, 2020 \\ [ii: ,lk' [1h.'ll'L .. ~ 'l-fR'Cl,

·fl<'- ;r~ - Sat;jrl~ Bharat, Saillriddh Bhar:lt (\ igilant India, Prusperou-,

i I'. ':~'~:'.:::tL·'_; o lthc \ i:,:ti<lllCe .'\\\:lr,'lll''-:--: \\·l·l'k \\(lUi,i ,:,lllJ:ll\.'lh:,,' \\ill1 th,,'ll1rcg_ril:,
:)i, J' .' \!l\ tIH.:losl\.l ;Il Annc\un: '13) hy puhllc ~)~'!\ a111:; in lh\.: \-lillistril'so
1)., "·:k':n~ c'..:n!ral Public S('clOr I:nt<.'I'priscs ((,PSI's) Public Sector Banks (PSBs)
di: ... :; l,'!::' (JrQ(!llisaliotls ()II 27th Octobl''', 2UlU Ht I l.OU a.m.

-l All Organizations are advised to strictly ,ldhcrc to extant Covid-19 prevention
gllidl'lilll'S at all loc'ltions and events issued fl'om time to time hy the competent
allthorit) .



5. In addition, all the organisations should strictly adhere to the economy measures
issued by the Ministry of FilHlIH.'Cvide the Department of Expenditure OM No.
-,2;J (1)01'd/2020 dated ....9.2020.

6. t" b~' conducted within th ..., nrgani7dtinl1 Illd) include tlh: 1()llo\\ing :

a) The Commission desires that all organisations focus on internal (housekeeping)
activities which arc to be taken up in campaign mude as part of the Vigilance
:\" a rcness Week, The guidelines for these activities are being circulated as an
1!h! i,',I[! \ c' list for the guidance of organisations (Annexure A). Other activities ,:
il('!11> 01 work may be undertaken as per the felt need and priorities of various
,)!'g_cmisaiions.

h' I :ih.:ng o I Integrity Pledge by all employ l~es.Ernploj c...·s IlW:- be encouraged to take
"'r;,··d,~l'by visiting the website. Those who take the pledge verbally may he advised
:\ !\.",:' .rd it through the website.

")rksllOpS~"llsili/dti\lll PIi'~!';IJ!lllk'> 1,\1' '- '11j11;':. ,-',_,< :lIld .uhcr "l,',k,: iwlckr."
,'.: ...., pri)Cl'duil''> ul till' llr1:'cIl11/dliUll ,'lid "1 1'1,". ,'i:: 1\ \.. '- L:ii:dlC,: Illl·,.13urc....

d i ',,, ,>t:!uni7.ational website for dissemination of employees/ customer oriented
inionu.n ion and to make available avenues for redressal of grievances.

-. l' nic impro . vmcrus :illd :,!\l\)d j11'i!vtic,-'s d(.\\)!·q,:,! i~)i' \\ ider dis:',:l11illdti(l11all,!
:1\\,11\'11(':,0'; mav be displayed on the website orthe CUlll:~'nh.:d\lrt!.ani;:;~lli\)lb.~ . ~ -

I') ')ili.iUC! various comp:..'tiriol1s sllch as dehates. qUi7 ('te. for the el11plo:'l'~'S and thcir
'il issues 1\'ldlinF to anti-l'(lITupti\)I'I.

7. ( h;i '....('; :Iuivilies fur public/citizens:

,\ " ,;I])1111S51011 has actively prol1lukd thi;,' concept \11' "Integrity Pkdg.c··. T\\(l

Ii) : i:\ Pledges lIrt': available. one for i;,'l1listing support dnd commitment of the
wld the other for corporall,:!t.:ntities/finn:.;.:k (\nlk'Xllrl' 'W 8: 'C"). /\l!

\l:ill,tilC ...Departmell[:-;/Orgnnisaliolls need to mahc 1\:I1I..'\\L\.1 and Ct)lll'L'rtl'd drUlh

~\.\\ :1,:.. disseminating and publicising the 'Integrity Pkdge' dmongst all t..'Injllo~l'\.>.
,1!llliil'S, vendors' suppliers/ contr<;lclors! stakeholders, "tudenh. ~:ili/l:liS,:h,:. SP

\( . il·..il wider participatioll 1(.)1'1111..'initiati\L' \)ft!ll' (\qmni"sioJl.



h) The online "Integrity Pledge" is available on the CVC's website
htJP:i\Y\YW.cvc.gov.il1 and can also be accessed through the hyperlink provided by
thc \1iiiis t ries!Departments/Organisations.

C) !xtL'll-;j \'i.: use may be made of social media platforms, bulk SMS/E-mail, Whatsapp,
electronic and print media etc. for spreading awareness.

d) Organize grievance redressal camps for citizens/customers by organisations having
customer oriented services! activities. Similarly, vendor meets may be organised
wherever necessary, preferably through online mode.

e) Organisations may conduct various outreach activities for dissemination of anti
corruption message and stressing the necessity of vigilant India as essential for a
prosperous India. Online modes to be extensively used.

8. VigIlance Study Circles may also participate actively in the Vigilance Awareness Week
11)conducting any or all of the outreach activities keeping in view Covid-19 guidelines
,", '.\cil ,::--economy measures mentioned at para 4 and 5,

9. The Commission expects all organizations to conduct various activities with zeal and
enthusiasm to achieve the objective to eliminate COTI'UptiOllin public life. Although all
activities need to be conducted during the Vigilance Awareness Week, however, in case
,,; cx iucncics,' holidays etc., the same can be conducted before or after the Vigilance
\\\ rCll::-::; \Vcek.

10. Selected Photographs i Media clips may be sent to the Commission by email at the
address smedia-cvc@gov.in • Photographs and Media clips may be uploaded on
departmental I organisational websites and social media accounts using the hashtag
#higilanccweek2020. These may also be tagged to the eve's social media accounts
,{I C\ cin dia (Twitter) and @c"cofindia (Facebook).

11. A report on the observance of the Week may be sent by all Ministriesl Departments!
Organisations to Central Vigilance Commission as per the format enclosed at Annexure
.,\ b. 30,h November, 2020.

12. 111" uotification IS also available on the Commission's website at

21~
( P. Daniel)

Additional Secretary

To
"crctarics of all \'1 in isrrics Dcpartmen h (1f (J(\\crnlllclll l) f lnd ia



i \ 11 )

; t : i I h,,' (' hicf Secretaries of all States': Union Territories
i h. ( 'omptroller & Auditor General of India
':i '. nairrnan. Union Public Sen icc Commission
;.: :licf Election Couuuisxioncr. Election (·Plllillis:-.illl1

11:<.:1 Executives of all Cl'Sf.s/Public Sector Banks Public Sector Insurance
Companies/ Financial Institutions! Autonomous Organisations.' Societies.

,\11 Chief Vigilance Officers in Ministries / Departments: CPSEs: Public Sector
Bank s,' Public Sector Insurance Companies.' Financial Institutions.
\ uionomous Organisations! Societies.



Annexure A

Indicative List of areas / activities which are to be taken up in
campaign mode as part of Vigilance Awareness Week 2020

(All Orga nizati ons are directed to strictly adhere to extant Covid-19 prevention guidelines at all
locations and events and the economy measures circulated by the Ministry of Finance vide
Department of Expenditure OM No. 7(2)E Coordl2020 dated 4.9.2020 )

1. Land management ( title ofland, property, encroachment issues etc.)

(a) Dnes the organization possess revenue documents I records for the landts) under its control?
(b) 11('1\ much land is under encroachment and at what locations .)
(c) Steps being taken to combat encroachment ?
(d) Any other initiative?

2. Allotment of houses / quarters and related issues

(a) D,,~>.the organization use IT application for allotment of houses '?
(b) D. '('~ the \-rgunisation possess a house allotment policy'!
(c) Is house allotment being done as per prescribed policy?
(d) Is there any illegal occupation of houses, if any and what action is being taken?
(e) Any other issue?

3. Pa~ menrs and other benefits to persons working in outsourced services in the
oruanisarion

(a) \\ hcthcr the organisation possesses prescribed norms tor outsourcing?
(b) 11)cs. are these norms adhered to ?
(c) Whether payment of salaries I wages is paid through bank account by the contractor '!
(d) whcrher other statutory dues (PF, medical benefits etc.) arc being given on time?
(c) Whdher due wages are paid to the outsourced persons as per contract conditions and any test

check being done by the management?
(f) Whether the vendors are adhering to nOll11S prescribed by the organization?
(g) .Aii\ other special initiative regarding outsourcing?

4. Management of Assets

(a) \\ hether condemnation of Assets (Plant & Machinery, Office Equipment, Vehicles. Sundry
ltcms, etc, ) is being done as per extant rules strictly.

(b) Date (If'List condemnation of Assets (Plant & Machinery, Office Equipment, Vehicles, Sundry
lL'I1h. :..'tc ) may be given

5. (. (I!l!piainl:-. pending for I&R as 011 1.9.2020
( «mplaints pending over six months old to be disposed by 15.10.2020
C, -rnplaints pending over one year old to be disposed by 31.1O.20:!O



Other items pending with CVOs

(a) Sl;ILUS (If complaints received from other sources
(b) "(fllU~ of complaints sent byeve for NA

6. \igilan~c cases pending for further clarification to the eve

Cases to be disposed by 31.10.2020
7. Major penalty proceedings

Proceed ings pending over six months old to be finalized by 31.1 0.2020

8. Minnr Penalty proceedings

Pn<u:dlllgs over six months old to be finalized by 15.10.2020
Proceedings over one year old to be finalized by 31.10.2020

9. CTE inspections

R,~p!:- to all pending CTE Inspection Report paras to be sent by 15.10.2020

10. Pr,'\ en rive vigilance measures undertaken by the evos

(a) Inspections
(b) 'Training programmes I workshops including E-training! Online training
(c) \Vhelher Annual Property Returns submitted by all officers
(f) Whether Organisation possesses Record Retention! Preservation Policy? If so, date of last

',I .u, nlent
(g) '\ ,-ili,'r records are being weeded out as per the extant Retention Policy of the

( ii ..;;,,;i '-.,Ilit'll
(h) I', till' urganization digitizing / plans to digitize old records.

11. I t' the Organisation runs Schools, Hospitals etc.- Whether prescribed policy for
m.magement is adhered to.

12 Ccuder sensitization issues

(a) :Lt\ til,' Organisation constituted prescribed committees for harassment of women at the
'\ lr~piace '! If yes . date of last meeting held

(b) Percentage or representation of women at all levels in the Organization
(c) Whether awareness regarding gender issues is being created in the Organisation

13. Leveraging Technology - IT usage and E-governance

(3) "'-,c'" initiatives taken in the last one year for using IT as a Preventive Vigilance tool (Each
: i l;~il;\(,: muy be described in about 50 words)

(b) ,\ I:tl!ll'j Information System Audit is done regularly lor IT basedapplications running in
; Ih,' ( )rgcl!1ismion. Date of last Information System Audit may be given



14. :-.rrlltirl} of Audit Reports

15. Lpdation of Rules, Regulations and guidelines

(a) Whether Organisation regularly revises its instructions. rules and regulations. If yes, date of
LIst revision of Procurement Rules, CDA Rules, Transfer / Posting Policy, HRA Policy,
Promotion Policy, Fraud Prevention Polley/ Banning of Business Dealing Policy, etc.

(b) ilL)', the organisation made rules for retired officials? If yes, furnish date

16. Svsrems improvements undertaken (brief description within 100 words)
i)\..".;criptionof Systems Improvement works / initiatives done may be given in 50 words
L))' each work; initiative and not more than 100 works in total for all works.

*****



Annexure - B

Integrity Pledge for Citizens

bel ieve that corruption has been one of the major obstacles to economic,
political and social progress of our country. I believe that all stakeholders such as
Government, citizens and private sector need to work together to eradicate
corruption

I realise that every citizen should be vigilant and commit to highest standards
of honesty and integrity at all times and support the fight against corruption.

L therefore" pledge:

• "j \) !,)il()\\ probity and rule of law in all walks of life;
• "I,) neither rake nor offer bribe;
• T,) perform all tasks in an honest and transparent manner;
• TC) act in public interest;
• 1 0 lead by example exhibiting integrity in personal behaviour;
• To report any incident of corruption to the appropriate agency.



Annexure - C

Integrity Pledge for Organisations

We believe that corruption has been one of the major obstacles to economic,
political and social progress of our country. We believe that all stakeholders
such a" Government, citizens and private sector need to work together to
eradicate Unrup: ion.

We acknowledge our responsibility to lead by example and the need to put in
place safeguards, integrity frameworks and code of ethics to ensure that we are
not pan of any corrupt practice and we tackle instances of corruption with
utmost ': ":~L 11,..",;';,

\Ve reai:/l' that as an Organisation, we need to lead from the front in
eradicat ing corruption and in maintaining highest standards of integrity,
transparency and good governance in all aspects of our operations.

'VVe,therefore. pledge that:

• \V c "hal J promote ethical business practices and foster a culture of
honesty and integrity;

• We shall not offer or accept bribes;
• We commit to good corporate governance based on transparency,

accountabi Iity and fairness;
• \\ l,' <hall adhere to relevant laws, rules and compliance mechanisms in

ii;, c.:\)i HlLle; of business;
• \\ c -;iwll adopt a code of ethics for all our employees;
• \\L: shall sensitise our employees of laws, regulations, etc. relevant to

their work for honest discharge of their duties;
• \\,.' sil,d 1 pn)\ ide grievance redressal and Whistle Blower mechanism for

l"'Ti,In:ng grievances and fraudulent activities;
• We shall protect the rights and interests of stakeholders and the society

at large,


